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‘SCHEDULED CASTES AND SCHEDUL-
ED TRIBES ORDERS (AMENDMENT)
BILL*

The Minigter of State in the Minisiry of
“Petroleum and Chemicals and of Planuing
snd Social Welfare (Shri Raghu Ramaiuh) :
T beg to move for leave to introduce a
Bill to provide for the inclusion in, and
the exclusion from, the lists of Scheduled
Castes and Scheduled Tribes, of certain
-castes and tribes, for the readjustment of
-representation, and re-delimitation of Parlia-
mentary and Assembly constituencies in
so far as such readjustment and :e-delimita-
tion are necessitated by such inclusion or
.exclusion and for matters connected there-
with.
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Shri Bal Raj Madhok (South Dclhi):
These Bills were circulated to us only today
-morning. [If we have to oppose or support
the Bills, we must have time to read them.
They could have been circulated earlier.

Mr. Speaker : Again this will come and
Ahe can oppose it. This is only asking for
feave to Introduce the Bill,

sfi v farmd (737 : W wEET,
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Mr. Speaker : Normally the convention is
4hat at the introduction stage....
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Mr. Speaker: What & the number?
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Mr. Speaker: Special permission was
given. What is his suggestion ?
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Shri S. M. Banerjee (Kanpur): About this
particular Bill which has been introduced,
here under item 27 of the agenda, it is
said :

“Shri Asoka Mechta to move for
leave to introduce the Bill to provide
for the inclusion in, and the exclusion
from. the lists of Scheduled Castes and
Scheduled Tribes, of certain castes and
tribes. . .... and for matters connected
therewith.”

You know, Sir, that we have been agital-
ing on this point and we bave been
! ding a clear r from this partd-
cular Ministry about the fate of the Lokur
Committee's report, but we do not know
anything about it. It is known only to
certaln Scheduled Caste Members who were
taken into confidence by Shrimati Chandra-
sekhar who is no more a Minister now,
Nobody else was taken into confidence. I
know that certain Scheduled Castes,
especially the castes of those Scheduled
Castes Members who voted against the
present Congress regime, are peing cxclud-
ed. This is pot proper. [, thercfore,
submit that this Bill should not be intro-
duced today., ] want to oppose the in-
troduction of this Bill.
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The Minister of Parllamentary Affairs
apd Communications (Dr. Ram Subhag
Bingh) : Now, it is only a question of lcave
being granted. They can oppose leave
being granted.

Mr. Speaker: I shall put it to vote, and
the hon. Members can oppose it.
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Shri Ranga (Srikakulam): There are
certain things which the Chair also can be
expected to do. For instance, the Chair
oould direct Government to circulate these
Bills sufficiently in advance so that Mem-
bers would be able to decide for themselves
whether they would like to oppose it even
at the introduction stage.

Shri 8. M. Banerjee : Wo oppose the ex-
clusion of «ny caste.
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Mr. Speaker: I entirely agree with the
suggestion made. I agree that some notice
must be given so that Members may know
what Bill is coming and what Bill is not
coming. At the last minute if the Bill is
circulated, I am also obliged to do 1t, and
naturally when Government want to in-
troduce it, it is delicate for me to say ‘No’.
1t will be good for the hon. Members in the
House and also the country if the Bill is
gazetted earlier, so that they will know what
the Bill is and they can decide whether to
opposc it or not.

For the present, I think it will be useful
to have it introduced now so that hon.
Members may read the Bill and they can
come prepared to opposc the Bill more
vigorously next time. Therefore, I shall
now put it to vote.

Mr. Speaker : The question is :

“That leave be granted to introduce
a Bill to provide for the inclusion im,
and the exclusion from, the lists of
Scheduled Castes and Scheduled Tribes,
of certain castes and tribes, for the
readjustment of representation, and re-
delimitation of Parliamentary and
Assembly constituencies in so far as
such readjustment and re-delimitation
are necessitated by such inclusion or
exclusion and for matters connected.
therewith.”

Those in favour may say ‘Aye’......

Some hon. Members: Aye.
13 hrs.

Mr. Speaker: Those agminst may say
‘No'.

Some hon. Members: No.

Mr. Speaker: The ‘Ayes’ have it......

Shri Madbo Limaye: The ‘Noes' have
it.

Mr. Speaker:
be cleared.

o W ot : v & fagrr &
for farwra w1 & we wE

All right, let the Lobby
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Shri Kanwar Lal Gopta (Delhi Sadar):
What is the use of this division? We arc
not interested in a division. We protest
against the way it is being done. We
can have voice vote.
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Dr. Ram Subhag Singh: No, we want
division.

Mr. Speaker: The question is:

“That leave be granted to intreduce

a Bill to provide for the inclusion in,

and the exclusion from, the lists of

Scheduled  Castes and  Scheduled

Tribes of certain castes and rribes, for

the readjustment of representation, and

redelimitation of Parliamentary and

Assesmbly Constituencies in so far as such

readjustment and  re-delimitation are

necessitated by such inclusion or  ex-

clusion and for matters connected

therewith”,

Those who are in favour of the motion
will please say ‘aye’.

Several hon. Members: ‘Aye’.

Mr. Speaker: Those who are against
the motion will please say ‘no".

Some hon. Members: ‘No'.

Mr. Speaker: The ‘ayes’ have it; the
‘ayes' have it.

Dr. Ram Sabbag Singh: We want
division.

Mr. Speaker: When I have said ‘ayes’
have it, ‘ayes’ have it. there is no question
of division. Leave is granted.

The motion was adopted.
1926 (Ai) LSD—3.

Iron Ore (Res.)
Shri Raghu Ramalsh: I introdoce the
Bill.
13.03 hrs.

The Lok Subha then adjonrned for luncn
till fourteen of the clock.

The Lok Subha re-assembled after lunch
af jive minutes past fourteen of the clock.

[MR, DEPUTY-SPEAKER in the Chair)

STATUTORY RESOLUTION RE: LEVY
OF EXPORT DUTY ON IRON ORE
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Mr. Deputy.Speaker: The free-for-all
style debate is over now. We ae abiding
by the rules and the procedure. We
want to conduct business.



